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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 820/2024

' i THEMATTER OF:

= TRIBUNAL ON ITS OWN MOTION- SUO MOTU
BASED ON NEWS ITEM TITLED "22 SAAL SE BAND COMPANY
MEIN KAAT DIYE | HAZAAR SE JYADA PED NOIDA MEIN VAN
VIBHAG NE JABT KIYA KATE PEDO SE BHARA TRUCK"
APPEARING IN NAVBHARAT TIMES DATED 11.06.2024

~ P.xRY FIDAVIT OF RESPONDENT NO. 2. PRINCIPAL CHIEF
ERVATOR OF FOREST, UTTAR PRADESH IN COMPLIANCE

¢ “a EDER DATED 03.02.2025 PASSED BY THE HON’BLE
& o _’HNAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

[ Sunil Chaudhary, aged about 58 years, S/o Late Shri Lashkari Ram,
posted as Principal Chief Conservator of Forests & Head of Forest Force,

State of Uttar Pradesh, Lucknow do hereby most solemnly state and affirm as

under;

1. That I, Sunil Chaudhary, posted as Principal Chief Conservator
of Forests & Head of Forest Force, State of Uttar Pradesh,

Lucknow fully conversant with the facts of the case and am

competent and authorized to swear the present Affidavit.
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2. That, the present matter pertains to the illegal felling of more than a

thousand trees in Greater Noida’s DCM Company that has been shut

for 22 years.

3. That the Hon’ble Tribunal vide order dated 03.02.2025 issued the
following direction to the Deponent:
“...6. A separate reply on behalf of the DFO, Gautam
Budh Nagar has been filed which does not disclose any
material facts relating to the efforts by the Authorities to
frace out and take action against those involved in the
illegal felling of trees. It only discloses the lapse on the
part of the 2 security guards in protecting the sealed gate
of M/s Shakuntalam Landeraft Private Limited. It does not
even disclose the action against the guards who had
committed the lapse. The above reports submitted by

Respondent No. 1, 2 and 4 and also by the DFO, Gautam

Budh Nagar reveal unsatisfactory efforts in the matter
which involves the felling of such a large number of trees.
Hence, we required the Respondent No. 2-Principal Chief
Conservator of Forest to look into the matter personally
and appear virtually before the Tribunal on the next date
of hearing to appraise us about the legal status of cutting

of tees and the action that has been taken..."

A copy of the order dated 03.02.2025 is annexed herewith and
marked as ANNEXURE-1.

5 That is compliance of the Hon’ble Court order dated 03.02.2025 the

deponent had issued letter dated 06.05.2025 to Chief Conservator of
<LIMAR
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Forests, Western Zone, Meerut to enquire and submit the fact finding

report and action taken report to the deponent.

A copy of the letter dated 06.05.2025 is annexed herewith and
marked as ANNEXURE-2.

5- That, the Chief Conservator of Forests, Western Zone, Meerut had
submitted the detailed report with facts and action taken vide his letter

———_ no. 1786/35-3 dated 08.05.2025.

R N A copy of report submitted by Chief Conservator of Forests,
et ow ) “Western Zone, Meerut dated 08.05.2025 is annexed herewith and

| \ DR 8T -;I:_I_;‘l'éll‘ked as ANNEXURE-3.

L i
- F,
o8
14 N

\ ¥ .‘-:_-"
. |

' ‘ 6- That, the above report submitted by Chief Conservator of Forests,
Western Zone, Meerut dated 08.05.2025 is being reviewed.

7- Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

8- I state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that
nothing material has been concealed therefrom with request to exempt

the deponent his personal appearance. :

DEPONENT

SH KUMAR
Artvocata & Motery Public
/14, Naar Maiar Devi Das Marg




95

VERIFICATION

Verified at Luelmew on this ©9 dayof Mgy + 2025,
v

that the contents of the above affidavit from paragraphs | to 8 are

believed to be true and correct to the best of my knowledge and belief.

No part of it is false and nothing material has been concealed

therefrom.

DEBO@T

Devi Das Marg
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o o . Lucknow
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 820/2024

ANNEXURE NO. 1
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[tem Nos. 11 & 12 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 820/2024
(I.A. Nos. 495/2024 & 494/2024)

News Item titled “"22 s # = dwit § w1 fou 1 29w § 9w T2, Foey § 77 o 3 e foon 22 G40
# =0z appearing in Navbharat Times dated 11.06.2024
With

Original Application No. 896/2024

Applicant

Versus

akuntalam Landcraft Pvt. Ltd. & Ors. Respondent(s)

HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Sameer Sharma, Applicant in Person in OA 896/2024
Respondents: Ms. Suhasini Sen & Ms. Surbhi, Advs. for MoET & CC
Mr. Bhanwar Pal Singh Jadon, Adv. for the State of UP (Thro ugh VC)

Mr. Akash Vashishtha, Adv. with Mr. Vikrant Tongad, Applicant in T.A
No. 494-495/2024

ORDER

Original Application No. 820/2024

[ In this Original Application, registered suo-motu, the Tribunal is
considering the illegal felling of large number of trees in Greater Noida’s
DCM Company which has been lying shut for the last 22 years. By orders
dated 12.07.2024 and 14.10.2024, the concerned Respondents were
impleaded, and notices were issued to them. The response on behalf of
the Respondent No. -1, 2 and 4 have been filed disclosing that the

premises of Daewoo Motors referred to DCM Company has been acquired

.
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by Shakuntalam Land Crafts Private Limited. Hence, we implcad the
following as additional Respondent in this matter :-

1. Shakuntalam Land Crafts Private Limited
Through its Director
225, Okhla Industrial Estate Phase-III,
New Delhi 110020

2. Registry is directed to issue notice to above newly added
Respondent.
3 The reply of Respondent No. 1, 2 and 4 also discloses as under:-

“3. That on 10.06.2024, reliable sources provided information
regarding illegal tree felling at the DCM Company, Greater
Noida, FPlot No. 02, Surajpur. Subsequently, the Range Forest
Officer, Dadri tock prompt action on the said matter upon the
directions from the Divisional Forest Officer, Gautam Buddh
Nagar. The Range Forest Officer along with staff visited the site
and conducted a thorough inspection.

4. That at the scene of the incident, un Eicher-409 truck having
registration number UP14 HT0303 was loaded with neem,
eucalyptus, and subabul trees, along with a tractor-trolley
without a registration number, were found. Following which the
drivers, Mr. Wasim Khan, S/o Mr. Rauf Khan, R/¢ Bawan
Khedi, District Amroha and Mr. Mujahid Khan S/o Mr. Abrar
Khan, R/o Bawan Khedi, District Amroha, were questioned.
Through the questioning, it was revealed that they did not have
a valid permit for tree cutting. As a result, the felling was
deemed illegal.

5. That consequent to the inspection and the questioning of the
drivers, the Range Forest Officer, Dadri registered 112 case
against the drivers having case no. Case No. 16/2024-25 under
Sections 4, 10, and 11 of the Tree Protection Act, 1976, and
Sections 3 and 28 of the Uttar Pradesh Transport Rules, 1978.
The Eicher-409 truck and tractor-trolley without a registration
number was confiscated and taken into departmental custody

A copy of the case registered having Case No. 16/2024-25 is
annexed herewith and marked as ANNEXURE R1.

6. That during the investigation in the aforementioned H2 case, it
was revealed that the Daewoo Motors, herein referred to as
DCM Company by the Hon'ble Tribunal, has been acquired by
the Shakuntalam Land Crafts Put. Ltd

o
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7. Furthermore, notices were issued by the Forest Department
against the accused, Wasim Khan S/o0 Rauf Khan R/o Bawan
Khedi, District Amroha, Muwjahid Khan S/o Abrar Khan Rio
Bawan Khedi, District Amroha and Shakuntalam Land Crufts
Put. Ltd., the landowner of the estate in question. Through the
issued naotices, the noticee were asked to be present before the
department on 14.06.2024 and present their side of the case
and their position in it.

A copy of notices issued against the accused is annexed
herewith and marked as ANNEXURE R2.

8. That on 25.06.2024, information was again received regarding
ilegal felling of trees at the premises of the Shakuntalam Land
Crafts Put. Ltd., which has now been acquired by Shakuntalam
Land Crafts Put. Ltd., Greater Noida. In response to the
information received, the Range Forest Officer, Dadri, along with
staff visited the site of the incident. Thereafter, the site was
inspected immediately and it was confirmed by the RF.O.,
Dadri, that the illegal felling of trees had taken place
Consequently. H2 Case No. 21/2024-25, dated 25.06.2024,
was registered under the relevant provisions of the Tree
Protection Act, 1976.”

4. The above reply reveals that based on the information received on
10.6.2024, one Eicher-409 Truck and a tractor trolley without a
registration number were seized which were found involved in the
transportation of illegally cut timber and on that basis the Range Forest
Officer, Dadri registered H2 case against the driver having case number
16/2024-25 under section 4, 10 and 11 under Tress Protection Act, 1976

and Section 3 and 28 of the Uttar Pradesh Transport Rules 1978.

5. Learned Counsel for the State has informed that the seized vehicle
and timber have been released after the Competent Court. From
Annexure R8, we find that in the joint Inspection by the Forest Officers,
980 trees were found to be cut. The reply from Respondents No. 1, 2, and
4 reveals that action has only been taken against two vehicles

transporting timber from illegally cut trees. This can, by no means, be

W
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timber from 918 trees; it has been pointed out that such timber could, at
most, be from 8 to 10 illegally cut trees. There is no record indicating
what action has been taken by the Forest Department to trace the timber
cut from the more than 900 other trees, nor to identify the individuals
responsible for their illegal felling. During the arguments, an attempt has
been made to demonstrate that taking action against the drivers of the
two vehicles—mamely, one Eicher-409 truck and a tractor trolley without
a registration number—constitutes adequate action by the Forest
Departmént /authorities regarding the illegally cut trees. In response to
o T our query about any action taken against Shakuntalam Landcrafts

. %  Private Limited, the learned Counsel for the State referred to the notice

1
ffxaminatiun of the replies of Respondents No. 1, 2, and 4, we find that

/

I‘.-.//’;dequate action has not been taken by the concerned officers to trace
i YV those responsible for the illegal felling of 980 trees or to recover the
timber from illegally cut trees. There appears to be a lapse on the part of
the authorities in this matter. Based On the manner in which the learned
Counsel for the State is responding to the Tribunal's queries, we gathered
that the issue related to the felling of 980 trees, which is a significant

number, has not been taken seriously by the State authorities.

6. A separate reply on behalf of the DFO, Gautam Budh Nagar has
been filed which does not disclose any material facts relating to the
efforts by the Authorities to trace out and take action against those
involved in the illegal felling of trees. It only discloses the lapse on the
part of the 2 security guards in protecting the sealed gate of M/s
Shakuntalam Landcraft Private Limited. It does not even disclose the
action against the guards who had committed the lapse. The above

reports submitted by Respondent No. 1, 2 and 4 and also by the DFO,
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Gautam Budh Nagar reveal unsatisfactory efforts in the matter which
involves the felling of such a large number of trees. Hence, we required
the Respondent No. 2-Principal Chief Conservator of Forest to look into
the matter personally and appear virtually before the Tribunal on the
next date of hearing to appraise us about the legal status of cutting of

tees and the action that has been taken.

Original Application No. 896/2024

T This OA involves the same issue that is involved in OA No.
820/2024. Though notices were issued, no affidavit of service has been
filed. Ld counsel for the applicant seeks one week’s time to file the

affidavit of service.

Learned Counsel for the MoEF&CC seeks four weeks’ time to file

he reply by way of affidavit.

List on 13.05.2025,

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
February 03, 2025
Original Application No. 820/2024
Original Application No. 896/2024
A

-



102

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 820/2024

ANNEXURE NO. 2
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 820/2024

% ~ ANNEXURE NO. 3
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Facts & Finding Report
of

Chief Conservator of Forests, Western Zone, Meerut

In pursuance of

Principal Chief Conservator of Forests & Head of Forest Force, U.P. Lucknow
vide letter no. KoKe-3194/6E-2 (NGT) dated 06.05.2025

TABLE OF CONTENTS

CONTENTS Pg.
No.
FACTS AND BACKGROUND 2-3
DETAILS OF FELLED TREES +
ACTION TAKEN BY GAUTAMBUDDH NAGAR 4
FOREST DIVISION-
(i) | REGISTRATION OF FOREST OFFENCES 4
(i) | IDENTIFICATION OF OFFENDERS 5
(iii) | SEALING OF MAIN GATE OF THE COMPANY 5-6
PREMISES
(iv) | ISSUANCE OF NOTICES 6
(v) | STATEMENT OF OFFENDERS 6-7
(vi) | VOLUME OF SEIZED WOOD 7
(vii) | ENQUIRY REPORT 8
(viii) | FILING OF COMPLAINT CASE 8
(ix) | ADDITIONAL FACTS AND ACTION TAKEN 9-10

b



107

ACTION TAKEN & FACTUAL REPORT
In pursuance with Principal Chief Conservator of Forests & Head of
Forest Force, U.P. Lucknow vide letter no. KoKe-3194/6E-2 (NGT) dated
06.05.2025-

1- That the Hon’ble Tribunal vide order dated 03.02.2025 issued the
following direction:
“...6. A separate reply on behalf of the DFO, Gautam
Budh Nagar has been filed which does not disclose any
material facts relating to the efforts by the Authorities to
frace out and take action against those involved in the
illegal felling of trees. It only discloses the lapse on the
part of the 2 security guards in protecting the sealed gate
of M/s Shakuntalam Landcraft Private Limited. It does not

even disclose the action against the guards who had

| <t committed the lapse. The above reports submitied by
\ / Respondent No. 1, 2 and 4 and also by fhe DFO, Gautam
: Budh Nagar reveal unsatisfactory efforts in the matter
which involves the felling of such a large number of trees.
Hence, we required the Respondent No. 2-Principal Chief
Conservator of Forest to look into the matter personally
and appear virtually before the Tribunal on the next date
of hearing to appraise us about the legal status of cutting

of tees and the action that has been taken...”
2- That in pursuance with Principal Chief Conservator of Forests & Head

of Forest Force, U.P. Lucknow vide letter no. KoKe-3194/6E-2(NGT)
dated 06.05.2025 the factual and action taken report is as follows-

\A/ | 8’//
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1. FACTS AND BACKGROUND

1.1 That on 10.06.2024, information was received regarding illegal
tree felling within the compound of M/s Shakuntalam Land Craft
Pvt. Ltd., Greater Noida (formerly leased to Daewoo Company,

Surajpur by UPSIDA).

1.2 The Range Forest Officer, Dadri, Gautambuddh Nagar, along
with other forest officials, promptly visited the site of the offence
on 10.06.2024 itself, to conduct a field investigation/enquiry into
the information received by the Forest Department. Thereafter, the
information regarding the illicit tree felling activity was
confirmed. At the above-mentioned site, one Eicher 409 Vehicle
No. UP 14 HT 0303 and one tractor trolley without number plate,
were found, laden with wood weighing approximately 60 quintals.
The vehicles along with the wood were duly seized by the forest

officials.

1.3 While the seized wood is still under the custody of the Forest
Department, the vehicles were released, after the deposit of a
surety worth Rs. Thirteen Lakhs in the Hon’ble Chief Judicial
Magistrate, Gautambuddh Nagar, in compliance with its order
dated 02.12.2024. The photographs of the site and seized wood
(Annexure No.-1) and a copy of order dated 02.12.2024

(Annexure No.-2) are attached.

1.4 That, Forest Offence Report (H-2 Case No. 16/2024-25) dated
10.06.2025 (Annexure No.-3) was registered against two persons
viz., Waseem Khan and Mujahid Khan, under Section-4 and 10 of
the “UP Tree Protection Act, 1976” and Section-3 and 28 of the
“U.P Transit of Wood and other Forest Produce Rules, 1978.”

\p A
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1.5 That, Range Forest Officer, Dadri, Gautambuddh Nagar was
appointed as Enquiry Officer in H-2 Case No. 16/2024-25 on
Divisional forest officer letter no 7133/2-1 dated 11-06-2024.

(Annexure No.-4)

1.6 That, for enumeration of the illegally felled trees. a combing
committee was formed vide letter dated 18.06.2024 (Annexure

No.-5) by the Range Forest Officer, Dadri, Gautambuddh Nagar.

That, during the enquiry into the first offence, another complaint
was received on 25.06.2024 about further illegal tree felling in the
same compound. Forest Offence Report (H-2 Case No. 21/2024-
25) dated 25.06.2024 (Annexure No.-6) was registered under
Section 4, 10 and 11 of the UP Tree Protection Act, 1976.

That, Range Forest Officer, Dadri, Gautambuddh Nagar was
appointed as Enquiry Officer in H-2 Case No. 21/2024-25 on
Divisional forest officer letter no 7365/2-1 dated 26-06-2024.

(Annexure No.-7)

1.9 That, for enumeration of the illegally felled trees, Combing
Committee was again formed vide letter dated 29.06.2024
(Annexure No.-8) by the Range Forest Officer, Dadri,
Gautambuddh Nagar w.r.f to case no 21/2024-25.

1.10 The above-mentioned Combing Committee submitted its
combined Final Report dated 09.07.2024 (Annexure No.-9)
confirming the illegal felling of 980 trees, comprising of 02

Eucalyptus, 03 Neem and 975 Subabool trees.

M/ ,
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1.11 The illegally felled 980 trees are of only three species namely
Subabool, Eucalyptus and Neem. Out of these, Neem (3 in nos.)
is the only species which is prohibited as per the Government

Notification dated 07.01.2020 (Annexure No.-10).

2. DETAILS OF FELLED TREES

S. Species Girth Class of Stumps of | No. of Remarks
No. Felled Trees Trees
1 Subabool 0-1 (0.00-31.42 cm) 184 | Exempted
2 Subabool 1-2 (31.43-62.85 cm) 358 | species under UP
o 3. | Subabool 2-3 (62.86-94.28 cm) 262 | Tree Protection
Y N\ [4 [ Subabool | 3-4 (94.29-125.71 cm) 138 | Act. 1976 (as
\ 5. | Subabool 4-5 (125.72-157.14 cm) 33 | amended)
'\ 6. | Eucalyptus | 20-25 (62.73-78.44 cm) 2
IR7AlE Neem 2-3 (62.86-94.28cm) 3 Prohibited Species
"3.ACTION TAKEN BY GAUTAMBUDDH NAGAR FOREST DIVISION-

' 3.1 REGISTRATION OF FOREST OFFENCES

(1) Forest Offence Report (H-2 Case No. 16/2024-25) was registered
on 10.06.2024 against Waseem Khan and Mujahid Khan under
Sections 4 and 10 of the U.P. Tree Protection Act, 1976 and
Sections 3 and 28 of the U.P. Transit of Timber and Other Forest
Produce Rules, 1978.

(i) Forest Offence Report (H-2 Case No. 21/2024-25) was registered
on 25.06.2024 against M/s Shakuntalam Land Craft Pvt. Ltd.

under Sections 4, 10 and 11 of the U.P. Tree Protection Act,
1976.

o
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3.2 IDENTIFICATION OF OFFENDERS

A- Based on the investigation/enquiry in case no 16/2024-25 the
following persons/entities were identified for violation of Section-4,
10 & 11 of UP Tree Protection Act, 1976 (as amended) and
Sections 3 & 28 of the U.P. Transit of Timber and Other Forest
Produce Rules, 1978.

1. M/s Shakuntalam Land Craft Pvt. Ltd., New Delhi

ii. Yash Gupta, Director, Shakuntalam Land Craft Pvt. Ltd.

1. Pallavi Gupta, Director, Shakuntalam Land Craft Pvt. Ltd.

iv. Ashish Gupta, Director, Shakuntalam Land Craft Pvt. Ltd.

v. Deepak Gupta, Authorized Signatory, Shakuntalam Land Craft
Pvt. Ltd.

vi. Waseem Khan
vil. Mujahid Khan
B- Based on the investigation/enquiry in case no 21/2024-25 the
following persons/entities were identified for violation of Section-4,

10 & 11 of UP Tree Protection Act, 1976 (as amended).

1. M/s Shakuntalam Land Craft Pvt. Ltd., New Delhi
ii. Yash Gupta, Director, Shakuntalam Land Craft Pvt. Ltd.
iii. Pallavi Gupta, Director, Shakuntalam Land Craft Pvt. Ltd.
iv. Ashish Gupta, Director, Shakuntalam Land Craft Pvt. Ltd.
v. Deepak Gupta, Authorized Signatory, Shakuntalam Land Craft
Pvt. Ltd.

3.3 SEALING OF TE OF THE COMPANY PREMISES

(i) That due to repeated occurrence of illicit tree felling at the

premises of M/s Shakuntalam Land Craft Pvt. Ltd.

(previously leased to Daewoo Company, Surajpur, Greater

Noida), \J ,
> %/
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Divisional Forest Officer, Gautambuddh Nagar, Noida, after
getting the approval from the District Magistrate,
Gautambuddh Nagar, directed the Range Forest Officer,
Dadri vide his letter dated 09.07.2024 (Annexure No.-11) to
seal the main gate (gate no.1) of the Company premises. The
gate no. 1 of the Company premises was sealed on
09.07.2024 by the Range Forest Officer, Dadri in presence
of Officials from UPSIDA, Revenue and Police Departments
of Gautambuddh Nagar.

That, the sealed gate (Gate No. 1) at M/s Shakuntalam Land
Craft Pvt. Ltd. Gautambuddh Nagar was stolen.
Consequently, an F.IR. no. 0392 dated 21.10.2024

(Annexure No.-12) was registered by Police Department on

the request of UPSIDA and Forest Department.

3.4 ISSUANCE OF NOTICES

A number of notices (combined as Annexure No.-13) have been issued
to all the above-mentioned offenders and concerned individuals/entities

under relevant forest laws and rules from time to time (between June

2024 to March 2025).

3.5 STATEMENT OF OFFENDERS
(i) Both Waseem Khan and Mujahid Khan, during the enquiry,
admitted to transportation of illegally felled wood, without

permission from the Forest Department.

6
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(i) It was also admitted and affirmed by the above-mentioned

offenders that the felling was done at the behest of M/s
Shakuntalam Land Craft Pvt. Ltd.

(1) M/s Shakuntalam Land Craft Pvt. Ltd. in its written response dated

19.02.2025 (Annexure No.-14), denied any responsibility for

illegal felling of trees.

3.6 VOLUME OF SEIZED WOOD

The illegally felled wood found on site was seized immediately and at

e of Total Wood/Seized Wood

present, in the custody of the Forest Department at the Surajpur
Nursery. The volume of seized wood was calculated to a total of

52.359 CUM (approximately).

species of |[Stump| Approx. | No. of || Estimated | Seized
Tree Girth|| Girth |fillegally| Volume of | Volume of Remarks
Class | Class at || Felled Wood Wood
(ecm) | Breast || Trees (Cubic (Cubie
Height Meters - | Meters -
| (cm) CUM) | cumy
[Subabool ][ 0-10 | 0-10 0.000 | Exempted
2 [Subabool [[10-20] 0-10 \ 358 0.000 | species under|
3 J[Subabool [[20-30] 1020 | 262 | o0.000 . UP Tree
4 JlSubabool J3040] 2030 || 138 | 35.190 22060 1 Protection
S35 Act, 1976 (as
5 |Subabool |40-50| 3040 | 33 | 19635 amended)
6 _|Bucalyptus[20-25] 1520 | 2 | 0252 | 0251 |
7 [Neem 20-30|| 10-20 3 0.048 0.048 l rrahibited
| ] Species
55.135 | 52.359
Total 980 CUM CUM

\J/.
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100% volume of wood prohibited species and about 95 %
volume of wood from exempted species is still under custody of

Forest Department.

3.7 ENQUIRY REPORT
(i) The Range Forest Officer, Dadri (Enquiry Officer) conducted the
enquiry and concluded that M/s Shakuntalam Land Craft Pvt.
Ltd. was involved in the illegal felling of 980 trees.
(i1) It was also concluded that Waseem Khan and Mujahid Khan
were only working on the orders of the M/s Shakuntalam Land
Craft Pvt. Ltd.
3.8 FILING OF COMPLAINT CASE
(1)Criminal complaints, having case no.(s) 2274/2025 and 2276/2024
under Section-223 of the BNSS dated 24.03.2025 have been filed
before the Honble Additional Chief Judicial Magistrate-1 (ACIM-
I), Gautambuddh Nagar against (i) M/s Shakuntalam Land Crafi
Pvt. Ltd., (i1) Yash Gupta, (Director); (iii) Pallavi Gupta, (Director);
(iv) Ashish Gupta, (Director); (v) Deepak Gupta., Authorised
Signatory of M/s Shakuntalam Land Craft Pvt. Ltd., (vi) Waseem

Khan and (vii) Mujahid Khan seeking the strictest punishment for
the offences made by them.

(i1) It is pertinent to mention that on 24.03.2023, notice has been issued
in the aforementioned complaints (CNR Nos. UPGB040186652025
and UPGB040186622025) filed before the Hon'ble ACIM-I,
Gautambuddh Nagar. Furthermore, the complainant and the
accused have been summoned to be examined under oath by the
Magistrate at the next date of hearing. The notices issued by the
Hon’ble ACIM Court and Status Report (Annexure No.-15) of the

cases are attached. .
) ,/ ( -__________.--""

e
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(iii)The cases are next listed for hearing in the court of the Hon’ble

ACJIJM on 18.05.2025.

3.9ADDITIONAL FACTS AND ACTION TAKEN

1- It is worthwhile to mention that the aforesaid site was initially
leased to Daewoo Company, Surajpur vide lease deed dated
18.11.1987, which was subsequently obtained by M/s Shakuntalam
Land Craft Pvt. Ltd.

Subsequently UPSIDA vide its Letter No. UPSIDA/1236
dated 07.08.2024 (Annexure No.-16) has cancelled the lease deed
dated 18.11.1987 and has obtained the physical possession of the

leased land in question.

A letter dated 18.06.2024 (Annexure No.-17) to Deputy
Commissioner of Police, Gautambuddh Nagar was sent by DFO,
Gautambuddh Nagar for directing the concern SHO to necessary

action on request of DMIL Employee Union (Regd.)

A letter dated 10.07.2024 (Annexure No.-18) to Regional Manager
UPSIDA, Greater Noida was sent by DFO, Gautambuddh Nagar for
providing the details of action taken by them in this matter of illicit

felling of trees on the UPSIDA land.

4- A letter dated 27.07.2024 (Annexure No.-19) to Regional Officer
UP Pollution Control Board, Greater Noida was sent by DFO,
Gautambuddh Nagar for providing the information regarding action
taken by UPPCB under Environment Protection Act-1986. A
reminder dated 06.05.2025 (Annexure No.-20) for the same was

)9'/ 32/

sent.
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5-Site inspection was done by the DFO, Gautambuddh Nagar and
enquiry was made. Furthermore, a letter dated 11.02.2025 was sent to the
UPSIDA by the DFO regarding the security of the area so that no further

illegal felling occurs in the future. (Annexure No.-21)

/

(N. K. Janoo)
Chief Conservator of Forests,
Western Zone, Meerut

10
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f;f GPS Mc:p

GF8X+X6X Dadn Maln Rd Surajpur Greater Ncnda Uttar Pradesh 201306, India

.

Latitude Longitude
28.51724373176694° 77.49815052375197°

Local 10:48:37 AM Altitude 203 meters
GMT 05:18:37 AM e Thursday, 08.05.2025




Local 10:50:27 AM
GMT 05:20:27 AM
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Longitude
77.49808573164046°

Altitude 203 meters

GF8X+X6X Dadrl Maln Rd Suraqur Greater N0|da Uttar Pradesh 201306, India
Latitude

28.517189039848745°
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Latitude Longitude

28.51717856246978° 77.49795673415065°

Local 10:51:26 AM Altitude 203 meters
GMT 05:21:26 AM Thursday, 08.05.2025
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GF8X+X6X adrl Maln Rd Surajpur Greater Ncnda Uttar Pradesh 201306, India

Latitude
28.51721611339599°

Local 10:51:11 AM
GMT 05:21:11 AM

Longitude
77.49793443828821°

Altitude 203 meters
Thursday, 08.05.2025
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g w o Wb IR 57 GPS Map
% i _ 4 o & ) Camera Lite

= - O 24

GF8X+X6X, Dadri Main Rd, Surajpur, Greater Noida, Uttar Pradesh 201306, India

Latitude Longitude

28.517201864160597° 77.49803527258337°

Local 10:50:42 AM Altitude 203 meters
GMT 05:20:42 AM Thursday, 08.05.2025
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Latitude Longitude

28.517223363742232° 77.49819687567651°

Local 10:48:54 AM Altitude 203 meters
GMT 05:18:54 AM Thursday, 08.05.2025
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IN pursusnce of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification no. 24/LXXX1-53-2020-
07, 93, dated January 7, 2020 :

No. ZHLXXXI-5-2020-07-93
Dated Lucknow, January 7, 2020

IN exercise of the powers under section 21 and 23 of the Uttar Pradesh Protections of Trees
Act, 1976 (LLP. Act no. 45 of 1976) read with section 21 of the Uttar Pradesh General Clauses Act, 1904
(U.P. Act no. 4 of 1904) and in supersession of the Government notification no. 2270/X1V-5-2017-07-93,
daied October 31,2017, the Goveror is pleased to prohibit felling of the following trees species:-
(1) Aam (Desi/Tukmi), (11) Neem, (I11) Sal, (IV) Mahua, (V) Bijasal, (V1) Pipal, (V1I) Bargad,
Mar, (IX) Pakar, (X) Arjun, (XI) Palash, (XI) Bel, (XIIT) Chiraunjee, (XIV) Khirnes,
W, (XVD) Imbi, (XVII) Jamun, (XVII) Asna, (XIX) Kusum, (XX) Ritha, (XX!) Bhilawa,
o (XXIH) Salai, (XXIV) Haldu, (XXV) Bakali/Kardhai, (XXVI) Dhau, (XXVII) Khair,

desham and (XXIX) Sagaun and exempt other species situated on individual cultivated and
holding.

st Lucknow
s un-cul

'L No 31 (89) 09
N

. Prohibited tree species shall not be felled till dated 315 December, 20235 except under
; pe p

circumstances such as tree is dead or dying or it constitutes danger to person or property or its
A necessary for executing a development work approved by the Government or after attaining
exffloitable diameter or if the fruit bearing capacity of such tree has declined substantially and permission
to fall such tree has been obtained in writing from the competent authority, For exploitable diameter,
Principal Chief Conservator of Forests, Monitoring and Working Plan, Uttar Pradesh may issue guidelines
from time to time, as and when required.

3. Longitude and Latitude of trees to be felled and compensatory saplings to be planted (in liew of
felled trees) shall be mentioned in the application from while applying for obtaining felling permission
form the Competent Authority and subsequently recorded online.

4. The tree owner shall plant and maintain 10 trees in place of each tree felled and in case of not
planting trees the amount of money for plantation of 10 trees and their maintenance for 5 years shall be
deposited by the trez owner to the Forest Department, as per section 5 and 7 of the said Act of 1976. Forest
Department will utilise this amount for afforestation purposes. This will kelp conserve such species and
expansion of tree cover too.

5. Uttar Pradesh Forest Corporation will facilitate the tree owner for certification of standing trees
on his farm land.
By order,
SUDHIR GARG,
Pramukh Sachiv.
dlovwogodio~todlo 549 TeTga- (R=1)-2020(1335)-508 W@ /8 /i) |
Povwiogodo—vodio 1 Fio gafaRvI-2020~(1338)-1000 wievei—(Fwaes /&1 / smre) |
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. ANNEXURE-12
T N.C.R.B (T=.41.am aft

LLLF | (Tehiepet siver et 1)

FIRST lNFDRMATION REPORT
(Under Section 173 B.N.S.s)
TAN g7 fros

(URT 173 ) U7 13 v % e

1. District/Unit (Rre/zs®T1E): wey (@ige TR
P.S. (AT): SHRH-GAT Year (ad): 2024
R No.(9.8.1X. 9.): 0392

Yate &Ne of FIR(W. .. & emrarawa): 21/10/2024 15:41

Acts (arffram) ~ [Sections (8MEI(T))

B ,
AN e e (e, 023 3032)
%) |0¢guryence of offence (a1 @i weT) :
L
1. Day ¥fFaER Date From 21/09/2024 Date To  21/09/2024
(fe): (Rerim @ ): (femis am ):
Time Period ~ UgX 1 Time From 00:00&~ Time To  00:00
(877 2rafd); (@A ): (AR aF): G
(b)Information received at P.S. (T S8 3T UTH §3 ):
Date 21/10/2024 Time (F7Y):15:41 =1
(Femtizm ).

©) General Diary Reference (TmMAT ¥2H ):

Entry No,  pp1 Date & Time 21/10/2024 15:41 &
(iR 7). (A 3R wrw):

4.7
YPe of Information (g &1 I fetes \“ﬂ

1 4
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N.C.R.B (ua.#ft.ame.dl,

| LLF.-l (qahigea e wrH 1)
.; . place of Occurrence (UTHTEY):

pirection and distance from P.S.cfém 03  Beat No.
(. () (T & GO 3N ferar ). fomrf (efre #.):
(b) Address 3 e drut
(gd):

(c) In case, outside the limit of this Police Station, then
(@fe, a1 |1 & g g )
Name of P.S. District(State)

(et (T=3)):

(e)UID No. (Z3mgeT ¥.):

(f) Passport No.(urquld 4. ):
Date of Issue (SIT< w23 i fafa):
Place of Issue (ST @ &1 €4 ):

(9)1d details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN)

S.No_(ﬂ-‘,_'(:f_)i Id Type (9gaT4 U7 @1 I9K) ;ld Number (UgaT g&am)
1 | i

(h) Address (Tdm): |
| S'NQ- Address Typé Address (¢T)

(oo | LT Sehlch-aeiia e (e
e ), 3T Y& 9

2 | vt qey iqaaeSI Shea-eita mew (s

L
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7‘ N.C.R.B (T.8 3 aft)
| LLF.-| (Tiga st wo -
/ , e ud n‘fﬂnmm).wwzq;mﬁ e o

(i)occupation (TadT):
(j)Phone number ('%(Imﬂ g.):
Mobile (FT&TS |.): 91-9205691720
7 Details of known/suspected/unknown accused with full particulars
(o | ey | ST Y A1 Q) e wfyg auf):
.d More Than (31T I Uw 4 rfda gf ot den):
) |Alias (3U9TH) |Relative's Name |Present Address
' | (et a1 ) | (AT )

\ ﬂf;.gasgi‘i's _fpi_’f%; y in reporting by the complainant/informant

rgpat L EaTeal gy ford 28 @ osf e & o)
9.Particulars of properties of interest (gaf-¥id grufe &1 feexom): gl it
SNo. Property  |Property Type |Description [Value
(#.9.) Category (GFUfRy T UHR) | (Fererun) (In Rs/-)
(Fufy gofY) | (7 (2 1))

10.Total value of property (In Rs/-)-8Fuft &1 el 470 (®
11.%%uest Report / U.D. case No., if any (7% @Hte Frat / 7. €. v ., A7¢

Bl ):
SNo. UIDB Number

12 First Information contents (72 T 24 ):

T TR Ry ard. . ey &, ot vl Sahten-ll e e | Riwa- 3
I R i ey e et AT 12 AN G 3 v (v ez
Eﬁg)’”@@.mfaWﬁmm%ﬁﬁ%q:ﬁa@w)m
aﬁ?@aﬁﬁ’mam&iﬂﬁ%mmmﬁ@%ﬁgmﬁ
oo | SR e forvn 3 arfereTied 3 TS farwm oo Her @ warta

S R e ey 35 T A TE R e e o o 1 e N
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' ' D)

*
/ ' N.C.R.B (U;f.fﬁ.dn‘e El-‘
d .' LLF.-l (T&PHT ATT Gin 3
b s o Tl AT AR B DA 1w e e

/ D RN U'P'S'DA*W%:W' 21/09/24

b SRRl ot P L Ehiied opintd
gﬁaaﬁﬁzaﬁﬁ@ﬂﬁélmaﬁa‘ﬁaﬁam%%ﬁ%%rsﬁm
;ﬁmﬁgﬁ@mm(%gm%?wEﬁmé'ﬁ@rwﬁré‘r@ﬁsﬁﬁﬂﬁu?
q@ﬁﬁawﬁanmmﬁmﬁﬂmﬂaﬂﬁﬂqﬁzaﬁgqfﬁﬁgnﬁm
WM@MﬁmWTW:MS@E%%QﬁHHﬁ
A e & I WAt STt s Y &9 o wrarfaey fertet et ape e
e gl e ol i | et ete wgte i gt 2 0 & 1 9t 0
ISit rfee 22/09/2024 T TR & ey a1 (9654432207)
9aC14 §0 ST 3T 22/09/24 (M8 = aTeg) Asstt.Manager U.P. ‘

G PeR:9205691720...... Fie--& a510 3446 SITENST AT AU el §
ﬁm%ﬁw&mas@mmnowoz497
\ehrTenl JiC & centr arel} e} |
‘ Jince the above information reveals commission of
\ 2 o e / Z9ffence(s) u/s as mentioned at Item No. 2.

efet. _":Egﬁﬁauﬂ?ﬁamtﬁrﬂﬁwaﬁm%ﬁmmnamm
L 2H FoolE U F aEa g |)

(1)Registered the case and took up or
the investigation: (IR0 &S e : (&)
AT 3R St % T T ):

(Q)Dif_ected (Name of 1.0.) Udit Singh Rank S| (Sub-Inspector)

(ST Srferammst & =7 (I<):
Np. 192330448 to take up the Investigation
(9.): (B STiF 3= uTg H &3 %fﬁﬁﬁi-ﬂﬁ“{ﬂmﬂ) or (47)

(3) Refuseq investigation due to (a9 & fory );

\
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/ ®

(& AT $HR THaT aT) LLLF.-l (Tehtepet ST e -l)
or
n ,Transferred to P.S. B

(aT): riNy

on point of jurisdiction (&1 &1 ¥ Hreay gEatana) .

£I.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.
(W!ﬁ?ﬁﬁﬂfﬂﬁﬁ%%ﬂﬂqﬁémﬁ agY of g% AT 3
s RsTadsat o &) et |)

umb impression of the

 informant. (ﬂ?ﬁmﬂ‘ﬁi‘f}

tlme of dispatch to the court

(mﬁﬁﬁwzﬁrﬁmzﬁaﬂiaﬂm

‘Name ANIL KUMAR PANDEY
Rank | (Inspector)
No. 982250859
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_ Case Det.ailsi_

e

Case Type - Warrant Or Summons

' Filing Number | 18658/2025
Filing Date | 25-03-2025

' 11230/2025

 25-03-2025

First Hearing Date - 18-05-2025
Next Hearing Date - 18-05-2025
Case Stage Hearing >

Court Number And Judge  11-ACJM-]
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Filing Date - 25-03-2025
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